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 This petition has been filed by the petitioner, NTPC for determination of impact of 
of liabilities discharged and additional capital expenditure incurred during the years 
2005-06 (15.8.2005 to 31.3.2006) 2006-07 and 2007-08 for Rihand STPS, Stage-II 
(1000 MW) (hereinafter referred to as “the generating station”) 

 
2. The representative of the respondent, UPPCL, submitted that on scrutiny of the 
information submitted by the petitioner, the claim of Rs 139.59 crore in respect of 
undischarged liability included in the additional capital expenditure could not be 
reconciled, and prayed for further clarification from the petitioner. 

3. The representative of the petitioner pointed out to Annexure-III of the petition and 
explained the reconciliation of the said amount with the books of accounts.  

4.  The Commission reserved orders on the petition. 

                 Sd/- 
(K.S.Dhingra) 

                                                                                                                       Chief (Legal) 


